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PABX:s~ tcleprintet$, data communi'cation' 
. equipment. et.C. 

. As a follow up of tbe industria 1 policy 
statement of July, 1980, 'Oovernment 
have taken several measures (0' improve 
productivity 'in industry Bnd to. achievt 
better u(jlis~tion of installed' capacities. 
As a result, there has been appreciable 
increas~ tn, industrial growth. 

The following schemes· de$crve s~ecial 
mention: 

Increase in production is expected to 
create' competition' and stabilize prices 
of industrial ·go,ods., With a view t.o 
ensure 'prOduction. of quality goods, lSI 
stlndards are prescribed (or a large 
number o( products. 

Inquiry Reaardina Major Blalt at tbe 
Cocbiu Refinery 

*100. SHRI S.M. OURADDI: Will 
tbe Minister of PETROLEUM be pleased to 
state: . 

(i) Wi th a view to encourage larger· . (a) whether Government had ordered 
volume of production and to .. any inquiry into the indde~t of major 
provide fiexibi lily to the manu.. . blast at the Cochin Refinery recently; 
f,rcturers io adjust their product .. 
mix d(~pendjng upon the market. (b) whetller the investigation com-
demand schemes of broad-banding mittee bas olade any report; 
have been l\ nnounced in respect 
C?f the following industries: 

(a) Machine tools 

(b) Moiorised 2.wbeelers 

(c) MOlorised 4·wheeJers vt:hicles 
(d), Paper and Pulp 

(c) Chemicals', pharmaceutical. p,elro-
chemical and fertilizer machinery 
industry 

(ii) 25 broad cat~go'ries have been de. 
licensed for non-MRTP!non-
FERA companies, j f the item 

. of manufaClure is no, res"'.fved 
for sma II scale ariel, the industrial 
J,mderraking is not to be located 

. in metropolitan cities/bia cities. 

(iii) The thresh-hold limit' ror ·MRTP 
companies has been raised from 
Rs. 20 crores to. Rs, 100 crores. 

(iv) Inves\ment limit (or small s~ale 
has been. raised from Rs. 20 lakhs 
to R5 .. 35 .laths and for Ancillary' 
undertakings· from Rs. 25 lakhs '0 Rs. 45 Jakhs. 

,·(v) The procedure (or 'clearance to 
enBage fore ian technician has been 
streamlinco. 

(c) if 'so, the. detaiJs thereof; 

(d). whether any person have been 
held rettponsibJe ; and 

(e) whether any compensation has 
been paid to the. emp~oyees and the Jocal 
'people whose. properties have been confis. 
cated. . 

THE MINISTER OF STATE OF THE 
MI~[STRY OF PETROLEUM (SHRI 
NA WAL KISHORE SHARMA); (a) and 
(b): ,The Government.. appointed an 
Inquiry Committee to ascertain. the cause 
of tbe fire in CRL. Ambaiamugalon 8tb 
March. 19H4 and to recommend suitltblc' 
measures to avoid its recurrence in future. 
Th~ Committee submitted its report on 
29th June, 1984 • 

. (c) The Committee. indcntified the 
cause for explosion and fire to "be. the 
formation of massive \,ai:our cloud o\l~r a 
vast area and its c()ntact with a hot source •. 
T~e Complitie. h~d recommended for 'he 
improveme'Dt of fire fiabting faei lities 
process facilities and procedur~s, Jay our' 
administrative procedur:es and training of 
the personnel. 

(d) GovernmC'nes, displeasure .bas 
been conveyed to t9P' ri,lanagement for 
system and management failure. local 
mana,ement h8~J initiated action against 
their employees. 
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(e)' EX·lratia and compensation bas 
been paid to the employees kiHed/i~jured' 
in ,the accident. Compensation to the 
(xtent of Rs. 10.89 lacs for the toss of 
public property has '''cen paid, to 450 
cla.imants. The remaining claims are ~e. 
ing scrutinised' and . are expected' to'be 
$et~Jed in about three months. 

II 

, Rehabilitation of ' Workers of Sick 
Indutrtes 

451. SURI. SYED MASlJDAL 
HOSSAIN: Will the Minic;ter of 
INDUSTRY AND COMPANY AFFAIRS 
be pleased to state: 

'<a) whether Government are concern-
ed about the fate of vast, working forces who 
·are in the sick industries in the cOllntry; 
arid 

(b) if so, concrete steps takcn by 
GOVl"lrnment to rehabilitate them'? 

THE MINISTER OF STATE' IN THE 
MINISTRY OF INDUSTRY ANp. 
COMPANY AFFAIRS (SHRI .ARIF 
MOHAMMAD KHAN) : (a) Yes, Sir. 

(b) Moasures ,for revival ot' sick u'nits 
are taken in th.! light of policy guidelines' 
anl1ouD~d in OC.tober, J 9'81. Banks and· 
1inapcial insdtutions formulate rehabilita-
tion schemes, on the basis of diagnostic 
s\udies in respect of units whicll are consi-
~ercd by them as potentially viabJe. 
Government also would provide such cl;m-
c~ssions and reH.ts as may be required for 
rehabilitation of such sick units as a part 
of'thp packase Or assistance considered 
necessary by the banks and financia) insti. 
tution,s. Nature and extent, of assistance 
required for rehabilitation of viable sick. 
u.na, varies from unit to unlt depending on 
the nature and ~tent of sickness of each 
unit. Howevet, steps taken to rehabili .. 
tate potentially viable sick unit include the 
rollowina : 

1. Take-over' of rna n-age-ment , u,,<kr 
Jn~ustries (Dcvelopmen.( and, 
Relu!alion) Act; . 

2. Re-sched.uUng of "loan a.rid· interest 
liabUi ties in respect of Joans ..and 
grant of conct!s~io,Dal loan assi8~ 
t~'nce';" , ~" . , 

3. Orant of income tax benefit on 
merger of sick cor_npanies wi t~ 
healrhy companies under Section 
72·A or the' (ncorne Tax Act. ; 
and 

4.' Margin money scheme for sick 
smal1 'Scale unit. . 

Closing of tak('n over Sick Industries 

452. SHRI ZAINAL ABED[~ ~, Will 
the Minister 'of INDUSTRY AND COM-, 
PANY AFFA1RS be ple~sed to state: 

(a) the number of taken over sick 
industries which have been etos, d down 
without going through a t~orough exami-
nation about thcir possibl' viabili Iy jpoten-
t~ality by expansion and modernisation; 
and 

(b) the names of the uni ts where a. 
thorough examination was held? 

THE MINISTER OF STATE IN THE' 
MtN1STRY OF INDUSTRY AND COM .. 
PANY AFFAIRS (SHRl ARlF MOHAM-
MAD KHAN) : (a) and (b) : No industrhll 
undertaking taken over for management 
under Industries (D.;velopment and Regu-
lation) Act has been denotified without 
careful exai~ination of its future viabi-
lity. 

Phices Earmsked for Drilling and Exploration 
of,OIl'and Gal fn, Eastern and North.. 

Eastern Region 

453.' , SaRI' HANNAN MOLLAH: 
Will the Minister of 'PETROLEUM .be 
pt~,ased to ,state : 

,I, . 

(a) the naInes of the places. which have 
been·earmarked by the ONGC rOt driJ1ing 
and expJoratio,1), of oi. aad .gas in the ~astern 


